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An Act to provide for
Jor the establishme ;
harmonious development of 1 shmc{u.olf a national standards body for the
e et et 1e activities of standardisation, conformity
st quality assurance of goods, articles, processes
ystems and ser.vwes and for matters connected
" . therewith or incidental thereto
e it enacted by Parliament i ‘
ent In . i i
ol the Sixty-seventh Year of the Republic of India
Statement of Obj
s ol estazi.echts and Reasons.—The Bureau of Indian Standards Act, 1986 (BIS Act)
p g ishment of a Bureau of Indian Standards (BIS) and for the harmonious

development of the activities of standardisation, marking and quality certification of goods and

processes. SO far, the BIS has formulated over 19,300 standards for about 9500 products and services.

2. The core activities of BIS are standard formulation and certification of articles and processes

under licence. The BIS has the power to grant licence to use the standard mark under Section 10 of the
BIS Act. The Worlfj Trade Organisation (WTO) agreement on Technical Barriers to Trade encourages
all member countries to adopt International Standards and also move towards mutual recognition of
certification systems. WTO guidelines also provide that enforcement of standards should have uniform
application for both domestic industry and imported goods. In view of the increasing significance of
standards and conformity assessment systems in world trade, itis essential that the BIS re-orients itself
to adequately address the future challenges as the National Standards Body of India.

3. At present, the BIS is not formally recognised as the National Standards Body of India though
it has been representing India in various international bodies. The BIS Act also does not provide for
recall of sub-standard ISI marked products, Hallmarking of precious metal articles, compounding of
offences, etc. Provisions related to formulation of standards and conformity processes are also required
to be aligned with global best practices. Further the said Act restricts the list of items to those, as
referred to in the Schedule of the Industries (Development and Regulation) Act, 1951, which can be

brought under the ambit of mandatory compliance by manufacturers.
4. In view of the increasing nce of standards and conformity assessment systems in

World Trade, and to address the 2 ¢ challenges in the area, comprehensive
amendments aré required in the presest BIS Actto adequately protect the interests of the consumers.

Therefore, it is proposed t0 enact a new Jegislation and repeal the BIS Act.
5. The Bureau of Indian Standards Bill, 2015, inter alia, seeks to provide for—

] i i ds Body of India;
tablishment of BIS as National Standar |
(Eg :ﬁ Zmpower the Central Government (0 aquthorise any other agency having necessary

accreditation for the purpose of conformity assessment against Indnaqn Standard;h "
(iii) to enable the Government {0 bring more products, ystems and services under the amol
fii

of standardisation;

significa
foresaid issues and futur

dent on March 21,2016 and published in the Gazette of India, Extra.,

f the Presi No 12

i ent 0
1 Received the ass Toond S fach - 1]_17’
[3

Part II, Section 1, date
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(n) to allow multiple types of conformity assessment schemes in tune with global t
. = d -
pr.‘ullu's; ‘ i
(v) toenable mandatory hallmarking of precious metal articles;
to prevent the misuse of Standard Mark:
also make certain offences as cognizable; and

(vi)
de for compounding of offences and

(vi) 1o provi
(viif) to repeal the Burcau of Indian Standards Act, 1986 (63 of 1986).
6. The Bill secks to achieve the above objectives.
CHAPTER |
PRELIMINARY

1. Short title, extent and commencement.—(1) This Act may be called the

Bureau of Indian Standards Act, 2016.

(2) It extends to the whole of India.
(3) It shall come into force on such date as the Central Government may, by

notification in the Official Gazette, appoint.
t.—The Act was brought into force w.e.f. 12-10-2017 [Vide Noti. No. S.0.

Date of Enforcemen
3295(E), dated 12-10-2017].

2. Definitions.—In this Act, unless the context otherwise requires,—

e, artificial or natural, or partly artificial

(1) “article” means any substanc
or partly natural, whether raw Or partly or wholly processed or
manufactured or handmade within India or imported into India;

(2) “assaying and hallmarking centre” means a testing and marking centre
recognised by the Bureau (0 determine the purity of precious metal

articles and to apply hallmark on the precious metal articles in a manner

as may be determined by regulations;
(3) “Bureau” means the Bureau of Indian Standards established under

pointed under

Section 3;
(4) “certification officer” means a certification officer ap
sub-section (1) of Section 27;
f certificate of conformity or licence

«certified body”” means a holder o
13 in relation to any goods, article,

under sub-section (2) of Section
process, system Or service which conforms to a standard;

(6) “certified jeweller” means a jeweller who has been granted a certificate
by the Bureau to get manufactured for sale or to sell any precious
metal article after getting the same hallmarked in a manner as may be

determined by regulations;
(7) “conformity assessment’ means demonstration that requirements as may
be specified relating to an article, process, system, service, person oOr

body are fulfilled;
(8) “conformity assessment scheme” means
rvice as may be notified b

article, process, system or se

5)

a scheme relating to such
y the

goods,
Bureau under Section 12;
s defined in the Consumer Pr

(9) “consumer’ means a person a
1986 (68 of 1986);

otection Act,



(10)

(1)

(13)
(14)
(15)

(16)

(17)

(18)
(19)

(20)

21

(22)

(23)
(24)

(25)

UREAU OF INDIAN
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“covermg” mcludes any
C( \cllll f lmilmlu any stopper, cask, bottle, vessel, box, crate, cover
capsule, case, frame, wrappe ‘ '
ll . i H‘l‘t«. wrapper, bag, sack, pouch or other container:
rector- seneral™ means  the  Director-General appointed under
sub-section (1) of Section 7:
“Executive Committee”
» ¢ mes » Fypentiv v : ¥
o il B - means the Executive Committee constituted
under sub-section (1) of Section 4:
tundl mcnns the fund constituted under Section 20):
“po0ds Ince s all ki ‘ s
Ag.d 0 (lv,“(()l;::;‘;(l;;nd}m movable properties under the Sale of Goods
v 1230 (: 730), other than action: '
‘ nable claims, money, stocks :
i g aims, money, stocks and
“Governing Council” s a G
b me: . R - . .
et ' means a Governing Council constituted under
sub-section (3) of Section 3;
“Hallmark™ means in relati ;
M.d]!m 1]:k | I.Hde'ﬂS in relation to precious metal article, the Standard
ark, whichin icates the proportionate content of precious metal in that
article as per the relevant Indian Standard:
X3 4y « " o~ B ) .
lndl_dp Standard” means the standard including any tentative or
provisional standard established and published by the Bureau, in relation
to any go.ods, z'n'uclc, process, system or service, indicative of the quality
and specification of such goods, article, process, system or service and
includes

(i) any standard adopted by the Bureau under sub-section (2) of
Section 10; and
(ii) any standard established and published, or recognised, by the
Bureau of Indian Standards established under the Burcau of
Indian Standard Act, 1986 (63 of 1986), which was in force
immediately before the commencement of this Act;
“Indian Standards Institution” means the Indian Standards Institution
registered under the Societies Registration Act, 1860 (21 of 1860);
“jeweller” means a person engaged in the business to get manufactured
s metal article for sale or to sell precious metal articles;

licence granted under Section 13 to use a specified
, article, process, system or

preciou
“licence” means a
Standard Mark in relation to any goods
service, which conforms to a standard;
“manufacturer’” means a person responsible  for designing and
manufacturing any goods or article;

«“mark” includes a device, brand, heading, label, ticket, pictorial
representation, name, signature, word. letter or numeral or any

combination thereof’;

“member” means a mem

Committee or any of the Advisory Committee; |
“notification” means a notification published in the Official Gazette and

the expression “notify” or “notified” shall be construed accordingly;
“person” means & manufacturer, an importer, & distributor, retailer, seller
or lessor of goods or article or provider of service or any other peLs

ber of the Governing Council, Executive
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who uses or applics his name or trade mark or any other distinctjy,
mark on to goods or article or while providing a service, for any

consideration or gives goods or article or provides service as prize
gift for commercial purposes including their representative and any
person who is engaged in such activities, where the manufactyre,

importer, distributor, retailer, seller, lessor or provider of service canp

be identified:
“precious metal” means gold, silver, platinum and palladium;

(26)
“precious metal article™ means any article made entirely or in part frop,

(27)
precious metals or their alloys;
“prescribed”” means prescribed by rules made under this Act;

(28)
“process’ means a set of inter-related or interacting activities, which

(29)
transforms inputs into outputs;
“recognised testing and marking centre” means a testing and marking

centre recognised by the Bureau under sub-section (5) of Section 14;
“recognised testing laboratory” means a testing laboratory recognised
by the Bureau under sub-section (4) of Section 13;

“registering authority” means any authority competent under any law for
the time being in force to register any company, firm or other body of
persons, or any trade mark or design, or to grant a patent;
“regulations” means regulations made by the Bureau under this Act;
“sale” means to sell, distribute, hire, lease or exchange of goods, article,

process, system or service for any consideration or for commercial

(30)
(31

(32)

(33)
(34)

purposes;
(35) “seller” means a person W

process, system or service;
“service” means the result generated by activities at the interface

between an organisation and a customer and by organisation’s internal

ho is engaged in the sale of any goods, article,

(36)

activities, to meet customer requirements;
“specification” means a description of goods, article, process, system or

service as far as practicable by reference to its nature, quality, strength,
composition, quantity, dimensions, weight, grade, durability,
de of manufacture or processing, consistency
livery or other characteristics to distinguish

(37)

purity,
origin, age, material, mo

and reliability of service de
it from any other goods, article, process, system or service;

(38) “specified” means specified by the regulations;

(39) “standards” means documented agreements containing technical
specifications or other precise criteria to be used consistently as rules,
guidelines, or definitions of characteristics, to ensure that goods, articles,
processes, systems and services are fit for their purpose;
«§tandard Mark” means the mark specified by the Bureau, and includes
Hallmark, to represent conformity of goods, article, process, system or
service to a particular Indian Standard or conformity to a standard, the
mark of which has been established, adopted or recognised by the Bureau

(40)



S. 3] BURI
IREAU OF INDIAN
OF INDIAN STANDARDS ACT, 2016 7

and is marke
s marked on the artic
covering or label attacl '"l“LIC or goods as a Standard Mark or on its
A1) “systert” attached to such g« .l )
47) ystem™ means a set of inter-rel ; mdg.m article so marked:
(42) “testing laboratory” me -related or interacting elements:
goods or article agai means a body st up for the  lest
| & article against a set of : ( purpose of testing of
(43) “trade mark” means set of requirements and report its findings;
to goods or 'Mic]‘c s a mark used or proposed to be used in rcﬁ. t
. k N . ,l
CFicatg, 51 6 'H(:r process or system or service for the Pum();c](:;
goods, article pr(;e “" indicate, a connection in the course of tmde f
person havin;:; the ,(-:S;' EYBIEI05 SCRVIGE, dhithe date m“yr be 'm(; *011(1)
’ 10 . ) - ¢ € .
the mark. whether \If.ul, either as proprietor or as registered user, to usz
’ /ith or wi e tadieats : RGPS
persan. ithout any indication of the identity of that

5 CHAPTER 11
o Betublihment ‘?;EAU OF INDIAN STANDARDS
. ‘ 1t of Bureau v s
with effect from such date as th and Constitution of Governing Council —(1)
Official Gazette, appoint i s the Central Government may, by notification in the
- pUrposeq’of > in this behalf, there shall be established national body
(2) The B;l ct, a Bureau, to be called the Bureau of Indian Standards
r - S.
perpetual succesqeizcl)llll ;:3” be a body corporatc by the narme aforesaid, having
D et To acqu}re e z; sgrgmon seal, with power, subject to the provisions of
: ’ ispose of property, both m i

and to contract and shall by the said name sue an}(,j be sue dOVable and immovable,

(3) The members of the Governing Council shall constitute the Bureau and
ment of the affairs of the Bureau

general superintendence, direction and manage
shall vest in the Governing Council, which shall consist of the following members
namely— ’

(a) the Minister in-charge of the Ministry or Department of the Central
Government having administrative control of the Bureau who shall be
ex-officio President of the Bureau;

(b) the Minister of State or a Deputy Minister, if any, in the Ministry or
Department of the Central Government having administrative control of
the Bureau who shall be ex-officio Vice-President of the Bureau, and
where there is no such Minister of State or Deputy Minister, such person
as may be nominated by the Central Government to be the Vice-President
of the Bureau,

ernment of India of the Ministry or Department

(c) the Secretary t0 the Gov
tive control of the Bureau,

of the Central Governme
ex-officio;
(d) the Director-
(¢) such number of
scientific and res
be prescribed, to

nt having administra

General of the Bureau, ex-officio;

other persons to represent the
earch institutions, consumers an
be appointed by the Central Gove

Government, industry,
d other interests, as may

rnment.
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(4) The term of office of the members referred to in clause () of sub-section (3)
and the manner of filling vacancies among, and the procedure to be followed in the
discharge of their functions by the members, shall be such as may be prescribed:

Provided that a member, other than an ex-officio member of the Bureau of
Indian Standards constituted under the Bureau of Indian Standards Act, 1986 (63
of 1986). shall, after the commencement of this Act, continue to hold such office

as member till the completion of his term.

(5) The Governing Council may associate with itself, in such manner and for
such purposes as may be prescribed, any person whose assistance or advice it may
desire in complying with any of the provisions of this Act and a person so associated
shall have the right to take part in the discussions of the Governing Council relevant
to the purposes for which he has been associated but shall not have the right to vote.

(6) The Governing Council may, by general or special order in writing, delegate
to any member, the Director-General or any other person subject to such conditions,
if any, as may be specified in the order, such of its powers and functions under this
Act except the powers under Section 37 as it may deem necessary.

4. Executive Committee of Bureau.—(1) The Governing Council may, with
the prior approval of the Central Government, by notification in the Official
Gazette, constitute an Executive Committee which shall consist of the following

members, namely—
(a) Director-General of the Bureau, who shall be its ex-officio Chairman;

and
(b) such number of members, as may be prescribed.

(2) The Executive Committee constituted under sub-section (1) shall perform,
exercise and discharge such functions, powers and duties of the Bureau, as may be
delegated to it by the Governing Council.

5, Advisory Committees of Bureau.—(1) Subject to any regulations made
in this behalf, the Governing Council may, from time to time and as and when
it is considered necessary, constitute the following Advisory Committees for the

efficient discharge of the functions of the Bureau, namely—

(a) Finance Advisory Committee;
(b) Conformity Assessment Advisory Committee;
(c) Standards Advisory Committee;

(d) Testing and Calibration Advisory Commi
(¢) Such number of other committees as may be specified by regulations.

(2) Each Advisory Committee shall consist of a Chairman and such other

members as may be specified by regulations.
6. Vacancies, etc., not to invalidate act or proceedings.—No act or
e Governing Council, under Section 3 shall be invalid merely by

ttee; and

proceedings of th

reason of—
(a) any vacancy in, or any defect in the constitution of the Governing

Council; or
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(b) any (lef'ecl in the appointment of a person acting as a member of the
Governing Council: or
(c) any lrrcgular‘lty In the procedure of the Governing Council not affecting
the merits of the case.
. Director-General — » Centr i i
7. Dir 1eral.—(1) The Central Government shall appoint a Director-
General of the Bureau.

(2) The terms and conditions of service of the Director-General of the Bureau
shall be such as may be prescribed.

(3). Subjg(?t to the general superintendence and control of the Governing
Council, the Director-General of the Bureau shall be the Chief Executive Authority
of the Bureau.

(4) The Director-General of the Bureau shall exercise and discharge such of
the powers and duties of the Bureau as may be specified by regulations.

(5) The Director-General may, by general or special order in writing, delegate
to any officer of the Bureau subject to such conditions, if any, as may be specified
in the Qrder, such of his powers and functions as are assigned to him under the
regulations or are delegated to him by the Governing Council, as he may deem
necessary.

8. Officers and employees of Bureau.—(1) The Bureau may appoint such
other officers and employees as it considers necessary for the efficient discharge
of its functions under this Act.

(2) The terms and conditions of service of officers and employees of the Bureau
appointed under sub-section (1) shall be such as may be specified by regulations.

9. Powers and functions of Bureau.—(1) The powers and duties as may be
assigned to the Bureau under this Act shall be exercised and performed by the
Governing Council and, in particular, such powers may include the power to—

(a) establish branches, offices or agencies in India or outside;

(b) recognise, on reciprocal basis or otherwise, with the prior approval of the
Central Government, the mark of any international body or institution,
on such terms and conditions as may be mutually agreed upon by the
Bureau in relation to any goods, article, process, system or service at
par with the Standard Mark for such goods, article, process, system or
service;

(c) seek recognition of the Bureau and of the Indian Standards outside India
on such terms and conditions as may be mutually agreed upon by the
Bureau with any corresponding institution or organisation in any country

or with any international organisation;
(d) enter into and search places, premises or vehicles, and inspect and seize
goods or articles and documents to enforce the provisions of this Act;

(e) provide services to manufacturers and consumers of goods or articles or
processes for compliances of standards on such terms and conditions as

may be mutually agreed upon;
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w

(L)

(/1)

(1)

6]

(k)

(2) The Bureau shall take all nec
management of the quality of goods, articles,
as may be necessary,

BUREAU OF INDIAN STANDARDS ACT, 2016 [S.9

provide training services in relation to quality management, standards,

conformity assessment, laboratory testing and calibration, and any other

related areas;
publish Indian Standards and sell such publications and publications of

international bodies:
authorise agencies in India or outside India for carrying out any or all
activities of the Bureau and such other purposes as may be necessary on

such terms and conditions as it deems fit;
ign bodies having

obtain membership in regional, international and forei1
objects similar to that of the Bureau and participate in international
standards setting process;

er than for conformity

undertake testing of samples for purposes oth

assessment; and

undertake activities relating to legal metrology.

essary steps for promotion, monitoring and
processes, systems and services,
to protect the interests of consumers and various other

stakeholders which may include the following, namely—

(a) carrying out market surveillance or surve

)

(c)
(d)

(e)

2)

()

y of any goods, article, process,
system or service to monitor their quality and publish findings of such

surveillance or surveys;
h any goods, article, process,

promotion of quality in connection wit
system or service by creating awareness among the consumers and the

industry and educate them about quality and standards in connection

with any goods, article, process, system and service;
promotion of safety in connection with any goods, article, process,

system Or service;
identification of any goods, articles, process, system Or service for which
there is a need to establish a new Indian Standard, or to revise an existing

Indian Standard;
promoting the use of Ind
recognising or accrediting an
engaged in conformity certification and inspection of
system or service or of testing laboratories;
d promotion of activities of any association of
s or any other body in relation to
the implementation of any quality
tem or

ian Standards;
y institution in India or outside which is

any goods, article,

process,
coordination an

manufacturers or consumer
improvement in the quality or in
n relation to any goods, article, process, sys

assurance activities i

service; and

such other functions as may be necessary for promotion, monitoring and
management of the quality of goods, articles, processes, systems and
services and to protect the interests of consumers and other stakeholders.
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(3) The Bure :
au shall perform its functions under this section through the

Governing Council i
In accordance with t irecti .
may be made by the Central Govemmenthe direction and subject to such rules &

CHAPTER 111
IND
IAN STANDARDS, CERTIFICATION AND LICENCE

10. Indian Standards.—
the Indian Standards. ~—(1) The standards established by the Bureau shall be

(2) The Bureau may—

(a) establish, publish, review n 0
t ! pS hst.,lre iew and promote the Indian Standard, in relation
0 any goods, article, process, system or service in such n may
e y rvice in such manner as ma

(b) adopt as Indi i
Instli)tuf e an Standard, any standard, established by any other
, ionin lea.or elsewhere, in relation to any goods, article, process,
Sy stemior service in such manner as may be prescribed;
(c) recognise or accredit any institution in India or outside which is engaged
in standardisation;
(d) undenakfa, support and promote such research as may be necessary for
formulation of Indian Standards.
(3) The Bureau, for the purpose of this section, shall constitute, as and

idered necessary, such number of technical committees of experts for

when cons
es, processes, systems Or

the formulation of standards in respect of goods, articl

services, as may be necessary.
(4) The Indian Standard shall be notified and remain valid til

the Bureau.
(5) Notwithstanding anything cont

[ndian Standard or any other publicatio
king coal.—Internationally reputed inspection agency

d 1350 tested and reported as content 0f 9.8%, Customs
Department drawing samples at Indian Port without using 15 436, CFRI testing coal samples and reporting
more than 12% ash content and CRCL Report also finding ash content above 12% it was samples were not
drawn in accordance with law, Tata Chemicals Ltd. v. Comm. of Customs, (2015) 11 5CC628.

11. Prohibition to publish, reproduce or record without authorisation by

Bureau—(1) No individual shall, without the authorisation of the Bureau, in any
manner or form, publish. reproduce Of record any Indian Standard or part thereof,

or any other publication of the Bureau.
(2) No person shall issue a document that creates, or may create the impression
that it is or contains an Indian Standard, as contemplated in this Act:

Provided that nothing in this sub-section shall prevent any individual from

making a copy of Indian Standard for his personal use.
12. Conformity Assessment eme.—( 1) The Bureau may notify
or different conformity assessmen oods, article, process, System

| withdrawn by

ained in any other law, the copyright in an
1 of the Bureau shall vest in the Bureau.

Case Law > Notifications exempting co
following British Standards equivalent of IS 436 an

sch a specific
t scheme for any £
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or service or for a group of goods, arti les, §
cspect to any Indian Srandard or any other standard 1n a manne,

WOCEesses, sysiems or SCIVICCS, as the

casc may be, with 1
as may be specified by regulations

(2) The Burcau may establish a Standard Mark in relation to cach of jig
h design and contain such

conformity assessment schemes, which shall be of suc
particulars as may be specified by regulations to represe

Cast Law » Permission of Bureau of Indian Standards — Use of mark without previous permission
of Bureau of Indian Standards is completely prohibited by Section 12. Words “no person” used in section in

no uncentain terms enshrined so, Tata Metaliks Kubota Pipes Ltd. v. Union of India, 2010 5CC OnlLine Cal 208
:(2010) 2 CHN 333.

13. Grant of licence or certificate of conformity.—(1) A person may apply
as the case may be, if the goods,

nt a particular standard

for grant of licence or certificate of conformity,
article, process, system or service conforms to an Indian Standard.
(2) Where any goods, article, process, system or service conforms to a
«tandard. the Director-General may, by an order, grant—
(@) a certificate of conformity in a manncr as may be specified by
regulations; or
(b) alicence to use or apply a Standard Mark in a manner as may be specified

by regulations,
es. including late fee or fine,

<uch conditions and on payment of such fe
and as

subject to
ration of the certificate of conformity or licence,

before or during the ope
determined by regulations.

(3) While granting a certificate of conformity or licence to us¢ a Standard
Mark. the Bureau may, by order, specify the marking and labelling requirements
that shall necessarily be affixed as may be specified from time to time.

n or recognise testing laboratories for

(4) The Burcau may establish, maintai
assessment and quality assurance and for such other

purposes as may be required for carrying out its functions.

14. Certification of Standard Mark of jewellers and sellers of certain
specified goods or articles.—(1) The Central Government, after consulting the
Bureau, may notify precious metal articles or other goods or articles as it may
consider necessary, to be marked with a Hallmark or Standard Mark, as the case
may be, in a manner as specified in sub-section (2).

(2) The goods or articles notified in sub-section (1) may be sold through retail
outlets certified by the Bureau after such goods or articles have been assessed for
conformity to the relevant standard by testing and marking centre, recognised by
the Bureau and marked with Hallmark or Standard Mark, as the case may be, as

the purposes of conformity

specified by regulations.

(3) The Central Government may, after consulting the Bureau, by an order
published in the Official Gazette, make it compulsory for the sellers of goods or
article notified under sub-section (1) to be sold only through certified sales outlets

fulfilling such conditions as may be determined by regulations.
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(4) The Burea
au may, by ¢ ere
of Standard Mark or Hilln}; (“}: order, grant, renew, suspend or cancel certification
« arl - 7 . [4
ark of a jeweller or any other seller for sale of goods
' O

or articles notified

. under sub-sect; :
repulations b-section (1) in such m as m i
gulations. 1 manner as may be determined by

(5) The Bureau
may establis :
; . stablish, maintain : :
‘ nccas ; 1in . TS (- .
centres, including assaying and hallmark: ain and recognise testing and marking
appliculion of Standard I\]qu I Im(‘;rl\mg centres, for conformity assessment and
) ark, mcluding Hallm: L

under sub-section (1), in ; g Hallmark, on goods or articles noti

(1), in a manner as may be specified bi Tcgul'lti:)ns les Aot

[¢ De

(6) No testing and marking ce
than the rccognisfd by lggrlgglr%,%n.lrc el a_SSaying and hallmarking centre, other
under sub-section (1), use, aff au, shall with respect to goods or articles notified
o Stardard Mgek. includi;1 . X, emboss, engrave, print or apply in any manner
goods or article: and makeg e Hu.llm.ark, or colourable imitation thereof, on any
< tandard Mark, including lhznliaclialm }n relation to the use and application of a
\eaflets, price lists or lheblike, mark, through advertisements, sales promotion

7) Every re i : :
hallrﬁ]zgrkingriemcrzgnsl;eﬁ testing and marking centre, including assaying and
fied und » shall ‘use or apply Standard Mark on good or articles
notified under SUb.‘S.CCUOIl(l), including Hallmark on precious metal articles afte;
accurately determining the conformity of the same in a manner as may be spe(;iﬁed

(8) No recognised testing and marking centre, i i -
hallmarl§ing centre, shall, notwithstanding t;at it hz;s lgce{;dl:ioifizhnguﬁ
sub-sect{on (5), use or apply in relation to any goods or article ni)tiﬁed under
sub-section (1) a Standard Mark, including Hallmark, or any colourable imitation
f, unless such goods or article conforms to the relevant standard.
it, etc.—(1) No person shall import,
goods or article under sub-section (1)

thereo

15. Prohibition to import, sell, exhib
distribute, sell, store or exhibit for sale, any
of Section 14, except under certification from the Bureau.

(2) No person, other than that certified by the Bureau, shall sell or display or
offer to sell goods or articles that are notified under sub-section (3) of Section 14
and marked with the Standard Mark, including Hallmark and claim in relation to
the Standard Mark, including Hallmark, through advertisements, sales promotion

eaflets, price lists or the like.
(3)No certified jeweller or selle
goods or articles, notwithstanding t
Standard Mark, including Hallmark, or any
such goods or article is marked with a Stand

as may be specified by regulations, and unless suc

the relevant standard.
d upon for grant of icence are requisite

Case Law > Grant of licence.—Relevant factors to be couche
skill, equipments, systems, resources, previous performance and anFecedent. Each'fac.t(.)r to be co.nside{ed
while granting, licence. One factor not to be read in isolation. There is no room for individual consideration
of factors, Tata Metaliks Kubota PIpes J1d.v. Union of India, 20105CC OnLine Cal 208 :(2010) 2 CHN333.

r shall sell or display or offer to sell any notified
hat he has been granted certification, with the
colourable imitation thereof, unless
ard Mark or Hallmark, in a manner
h goods or article conforms t0
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16. Central Government to direct compulsory use of Standard Mark —(|
If the Central Governmentis of the opinion that it i< necessary or expedient s01o dg
in the public interestor for the protection of human, animal or plant health, safety of
the environment, or prevention of unfair trade practices, r national security, it may,
after consulting the Burcau, by an order published in the Official Gazette, notify .

(a) goods or article of any scheduled indu gstem oF service; or
(b) essential requirements 0 which such

14

stry, process, s
goods, article, process, system or

service,
which shall conform to a standard and direct the use of t
licence or certificate of conformity as compulsory on su

system or service.
Explanation.—For the purpose of this sub-section,—

(i) the expression “scheduled industry” shall have the meaning assigned tojt

in the Industries (Development and Regulation) Act, 1951 (65 of 1951);

(if) it is hereby clarified that essential requirements are requirements,
expressed in terms of the parameters to be achieved or requirements

of standard in technical terms that effectively ensure that any goods,

article, process, system Or service meet the objective of health, safety

and environment.

(2) The Central Government may, by an order authorise Bureau or any
other agency having necessary accreditation or recognition and valid approval to
certify and enforce conformity to the relevant tandard or prescribed essentil

requirements under sub-section (1).

17. Prohibition to manufacture,
Mark.—(1) No person shall manufactur
store or exhibit for sale any such goods, artic
sub-section (1) of Section 16—

(a) withouta Standard Mark, except under a valid licence; or
(b) notwithstanding that he has been granted a licence, apply 2 Standard

Mark, unless such goods, article, process, system o service conforms 0
the relevant standard or prescribed essential requirements.
n shall make a public claim, through advertisements, sales

hat his goods, article, process, system or
claration on the goods or

licence from the Bureau

()

he Standard Mark under 4
ch goods, article, process,

sell, etc., certain goods without Standard
e, import, distribute, sell, hire, lease,
Je, process, system or service under

(2) No perso
promotion Jeaflets, price Jists or the like, t
service conforms (0 an [ndian standard or make such a de

article, without having a valid certificate of conformity or
or any other authority approved by the Central Government under sub-section

of Section 16.

(3) No person shall use or apply or purport to use o apply in any mannct in

the manufacture, distribution, sale, hire, lease or exhibit or offer for sale of any
goods, article, process, system or service, Of i1 the title of any patent or inany trade
mark or design, @ Standard Mark or any colourable imitation thereof, except under

a valid licence from the Bureau.

o
B
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18. Obligati
. ations of li
: icence
at all times, remain resp .](( h()l(l(-r. seller, ete (y
mn , ) ’ » lieene

GySLCMS OF SErvices carryi sible for conformance ) The licence holder shall
) Q-drl‘.\’”]p ”](_‘ Stvm(] ] \11 nce ()f lh(- 27()()(]\ article: p” -

standard Mark ! )CESSES,

(2) It shall b
- ¢ the responsibi
R Yonstbility
may be, to ensure that 80(}] ”),II”) of the distributor or the
Standard Mark are purch HI. articles, processes. system r the seller, as the case
dSe( fr()n] . b g y 3 $ Or services carn "
certified . s carrying the
(3) It shall be ed body or licenc I
j AL e the res T y or hcence hold
sponsibility ik
of the sell
/ er before th .
e goods or article 15 S
€ ‘ old

or offered to be sold
sold or exhibite
exhibited or offered for sal
(a) goods, articles, proce Salglovss =
Mark bear the CESSCS, systems or services carryi ‘
B r the requisite labels and marki es carrying the Standard
urcau from time to time: arking details, as specified by the
(b) the marking and labelling requi
o Taund cquirem ) S
displayed in a manner that haq b ents on the product or covering 1
(4) Every certified body or li s been specified by the Bureau.
) . ) icence ho .
information and with such samples of ¢ der Shell supply to the Bureau with such
any goods, article, process, s p s of any malerla] or substance used in relation t0
S “equire for mb LSS, §ystem or service, as the case may be, as the Bureau
escribed in th n!tormg its quality and for the recovery of the fee as may be
p in the certificate of conformity or the licence ‘ o
5)(a) The : - '
i e(rizl(l z)r SUbI:tl;;ecaeu may make such inspection and take such samples of any
as :
e aystem o & s may be pecessary to see whether any goods, article,
p ; X .t p .erv1ce, in relation to which a Standard Mark has been used,
con l§>rms 0 erequ1rerpents of the relevant standard or whether the Standard Mark
has been properly used in relation to any goods, article, process. system or service

with or without a licence.
(b) The Bureau may publicise the res
in pursuance thereof.
(6) If the Bureau is satisfied u
(5) that the goods, articles, processe

ults of its findings and the directions given

nder the provisions of sub-sections (4) and
s, systems Of services in relation t which

a Standard Mark has been used do not conform to the requirements of the

relevant standard, the Bureau may direct the certified body or licence holder or
his representative to stop the supply and sale of non-conforming goods or articles
and recall the n0 icles that have already been supplied or

n-conforming goods or arti '
offered for sale an arket or any such place from where

be offere vide the service.
d body Or Jicence holder or his representativc has sold
. which bear a Standard M

ark or any
o the relevant standard, the

sentative 10—

dard marked goods, article,
e speciﬁed; or
cribed by the Bureats;

or
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(c) be liable for the injury caused by non-conforming goods or article, which
bears a Standard Mark, as per the provisions of Section 31.

CHAPTER IV
FINANCE, ACCOUNTS AND AUDIT
19. Financial Management of Bureau of Indian Standards.—The Central
Government may, after due appropriation made by Parliament by law in this behalf,
make to the Burcau grants and loans of such sums of money as the Government
may consider necessary.
20. Fund of Bureau.—(1) There shall be constituted a fund to be called the
Bureau of Indian Standards fund and there shall be credited thereto—
(a) any grants and loans made to the Bureau by the Central Government;
(b) all fees and charges received by the Bureau under this Act;

(c) all fines received by the Bureau;
(d) all sums received by the Bureau from such other sources as may be

decided upon by the Central Government.

(2) The fund shall be applied for meeting—
(a) the salary, allowances and other remuneration of the members, Director-
General, officers and other employees of the Bureau;
(b) expenses of the Bureau in the discharge of its functions under the Act;

and
(c) expenses on objects and for purposes authorised by this Act:

Provided that the fines received in clause (¢) of sub-section (1) shall
be used for consumer awareness, consumer protection and promotion of
quality of goods, articles, processes, system or services in the country.

21. Borrowing powers of Bureau.—(1) The Bureau may, with the consent of

the Central Government or in accordance with the terms of any general or special
authority given to it by the Central Government, borrow money from any source
as it may deem fit for discharging all or any of its functions under this Act.

(2) The Central Government may guarantee in such manner as it thinks fit, the
repayment of the principal and the payment of interest thereon with respect to the
loans borrowed by Bureau under sub-section (1).

22. Budget.—The Bureau shall prepare, in such form and at such time in each
financial year as may be prescribed, its budget for the next financial year, showing
the estimated receipts and expenditure of the Bureau and forward the same to the

Central Government.

23. Annual report.—(1) The Bureau shall prepare, in such form and at such
time in each financial year as may be prescribed, its annual report, giving a full
account of its activities during the previous financial year, and submit a copy
thereof to the Central Government.

(2) The Central Government shall cause the annual report to be laid, as soon
as may be after it is received, before each House of Parliament.
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2) The accounts of the .
.\ud:m,-_(;Cm\,-.u " l.n ;'i the Bu ":m shall be audited by the Comptroller and
;‘\ peet i .l( l:l at sm.‘h mtervals as may be specified by him and any
. il P ttreonnection with such audit shall be payable by the Bureau
to the Comptrofter and Auditor-General of India
. o

(3) The Comptroller and e o ,
i eotheck s Auditor-General of India and any person appointed
by him m connection with the audit of the nee e
chmaiEhis, Al oyl 1¢ accounts of the Burcau shall have the
'S 139 D MY MNQ ¢ - . P .
; ler t cges and the authority in connection with such audit as the
Comptroller and Auditor-General of India sencrally has ; i i
audit of Government ; a generally has in connection with the
ﬂll ¢ i T )' f;ll accounts and, in particular, shall have the right to demand
It “ff e l? 0‘ 00ks, “Cf‘_"‘llllS. connected vouchers and other documents and
papers and to inspect any office of the Bureau,

(4)lTlt}Ll .lg.mums of the Bureau as certified by the Comptroller and Auditor-
G“‘Lm. ol India or any other person appointed by him in this behalf together with
the audit report thereon shall be forwarded annually to the Central Government and
that Government shall cause the same to be laid before each House of Parliament.

CHAPTER V
MISCELLANEOUS

25. Power of Central Government to issue directions.—(1) Without
prejudice to the foregoing provisions of this Act, the Bureau shall, in the exercise
of its powers or the performance of its functions under this Act, be bound by such
directions on questions of policy as the Central Government may give in writing
to it from time to time:

Provided that the Bureau shall, as far as practicable, be given an opportunity
to express its views before any direction is given under this sub-section.

(2) The decision of the Central Government whether a question is one of policy
or not shall be final.

(3) The Central Government may take such other action as may be necessary
for the promotion, monitoring and management of quality of goods, articles,
processes, systems and services and to protect the interests of consumers and
various other stakeholders and notify any other goods, articles, processes, systems
and services for the purpose of sub-section (1) of Section 16.

26. Restriction on use of name of Bureau and Indian Standard.—(1) No
person shall, with a view to deceive or likely to deceive the public, use without the

previous permission of the Bureau,—

(a) any name which so nearly

deceive or likely to deceive
expression “Indian Standard” or any a

resembles the name of the Bureau as to
the public or the name which contains the
bbreviation thereof; or
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(h) any title of any patent or mark or trade mark or design, in relation
to any goods, article, process, system or service, containing the
expressions “Indian Standard™ or “Indian Standard Specification™ or any
abbreviation of such expressions.,

(2) Notwithstanding anything contained in any law for the time being in foree,

no registering authority shall—

(@) register any company, firm or other body of persons which bears any
name or mark: or

(b) register a trade mark or design which bears any name or mark; or

(¢) grant a patent, in respect of an invention, which bears a title containing
any name or mark,

if the use of such name or mark is in contravention of sub-section (1).

(3) If any question arises before a registering authority whether the use of any
name or mark is in contravention of sub-section (1), the registering authority may
refer the question to the Central Government whose decision thereon shall be final.

27. Appointment and powers of certification officers.—(1) The Bureau
may appoint as many certification officers as may be necessary for the purpose
of inspection whether any goods, article, process, system or service in relation
to which the Standard Mark has been used conforms to the relevant standard or
whether the Standard Mark has been properly used in relation to any goods, article,
process, system or service with or without licence, and for performing such other
functions as may be assigned to them.

(2) Subject to any rules made under this Act, a certification officer shall have
power to—

(a) inspect any operation carried on in connection with any goods, article,
process, system or service in relation to which the Standard Mark has
been used; and

(b) take samples of any goods or article or of any material or substance used
in any goods, article, process, system or service, in relation to which the
Standard Mark has been used.

(3) Every certification officer shall be furnished by the Bureau with a certificate
of appointment as a certification officer, and the certificate shall, on demand, be
produced by the certification officer.

(4) Every certified body or licence holder shall—

(a) provide reasonable facilities to certification officer to enable him to
discharge the duties imposed on him;

(b) inform certification officer or the Bureau of any change in the conditions
which were declared or verified by the certification officer or the Bureau
at the time of grant of certificate of conformity or licence.

(5) Any information obtained by a certification officer or the Bureau from any
statement made or information supplied or any evidence given or from inspection
made under the provisions of this Act shall be treated as confidential:
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Provided that nothing shal]

) apply to the dis ' :
purpose of prosecution and prot sclosure of any information for the

ection of interest of consumers.

28. Power to search i
and Seizure.—(1) If the certification officer has reason

elieve that any go i
:ﬁebcomravemiox{ ch SOeCiSt.or articles, process, system or service in relation to which
 soction 17 has taken ooy - O Sub-seetion (6) or (8) of Section 14 or Section 15
place are secreted in any place, premises or vehicle, he may

er into and searc .
ot ) h S,UCh place, premises or vehicle for such goods or articles
process, System or service, as the case may be ’

' (2) Where, as a result of any search made under sub-section (1) any goods or
article, PrOCCSS. system or service has been found in relation to which’contravention
of Section 11 or sub-section (6) or (8) of Section 14 or Section 15 or Section 17
has taken place, the certification officer may seize such goods or article and other

materIaI- and documfints which, in his opinion will be useful for, or relevant to any
proceeding under this Act:

Provided that where it is not practicable to seize any such goods or article or
material or document, the certification officer may serve on the owner an order
that he shall not remove, part with, or otherwise deal with, the goods or article
o;ﬁ material or document except with the previous permission of the certification
officer.

(3) The provisi.on of the Code of Criminal Procedure, 1973 (2 of 1974), relating
to searches and seizures shall, so far as may be, apply to every search or seizure
made under this section.

29. Penalty for contravention—(1) Any person who contravenes the
provisions of Section 11 or sub-section (1) of Section 26 shall be punishable with
fine which may extend to five lakh rupees.

(2) Any person who contravenes the provisions of sub-section (6) or (8) of
Section 14 or Section 15 shall be punishable with imprisonment for a term which
may extend to one year or with fine which shall not be less than one lakh rupees,
but may extend up to five times the value of goods or articles produced or sold or
offered to be sold or affixed or applied with a Standard Mark including Hallmark,

or with both:
Provided that where the value of goods or articles produced or sold or offered

to be sold cannot be determined, it shall be presumed that one year’s production

was in such contravention and the annual turnover in the previous financial year

shall be taken as the value of goods or articles for such contravention.

who contravenes the provisions of Section 17 shall be
erm which may extend up to two years or
with fine which shall not be less than two lakh rupees for the first contraver‘ltion
and not be less than five lakh rupees for the second and su.bsequent contraventions,
but may extend up to ten times the value of goods or articles _produFed or sold or
offered to be sold or affixed or applied with a Standard Mark, including Hallmark,

or with both:

(3) Any person
punishable with imprisonment for a t
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Provided that where the value of goods or articles produced or sold or off,
to hc. sold cannot be determined, it shall be presumed that one year’s prod F‘f'L‘(I
was in such contravention and the annual turnover in the previous ﬁn;mcii' !M"m
shall be taken as the value of goods or articles for such contravention. o

(4) The offence under sub-section (3) shall be cognizable.

3(?. Offences by companies.—Where an offence under this Act has bee
committed by a company, every director, manager, secretary or other ””_'CC:CH
the company who, at the time the offence was committed, was in charge of ;10[
was rctﬂponsiblc to the company for the conduct of the business of the compan .
authorised representative of the company as well as the company, shall be dccy. ¥
to be g.uilty of the offence and shall be liable to be proceeded against and punisn}:cg
ac.cordmgly. irrespective of the fact that the offence has been committed with .
without the consent or connivance of, or is attributable to any neglect on the aOr
of any director, manager, secretary or other officer of the company, or auth()ripmg

representative of the company.
Explanation.—For the purposes of this section,—
(a) “company” means a body corporate and includes a firm or other
association of individuals; and
(b) “director”, in relation to a firm, means a partner in the firm.

.31. Compensation for non-conforming goods.—Where a holder of licence or
certificate of conformity or his representative has sold any goods, article, process
system or service, which bears a Standard Mark not conforming to the relevant
standard, or with colourable imitation, the certified body or licence holder or his
representative shall be liable to compensate the consumer for the injury caused by
such non-conforming goods, article, process, system or service in such manner as
may be prescribed.

32. Cognizance of offence by courts.—(1) No court inferior to that of
a. Metropolitan Magistrate or a Judicial Magistrate of the first class, specially
empowered in this behalf, shall try any offence punishable under this Act.

(2) No court shall take cognizance of any offence punishable under this Act

save on a complaint made by—

(a) orunder the authority of the Bureau; or
(b) any police officer, not below the rank of Deputy Superintendent of Police

or equivalent; or
any authority notified under sub-section (2) of Section 16; or
any officer empowered under the authority of the Government; or

(c)
(d)
(e) any consumer, or
(f) any association.

(3) Any police officer not below th

if he is satisfied
een, is being, or is likely to be, committe

block, machine, plate, other instruments

e rank of Deputy Superintendent of Police

or equivalent, may, that any of the offences referred t0 in
sub-section (3) of Section 29 has b d, search

and seize without warrant, the goods, die,
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or things involved in co "t ‘
I\ mmitting the offence, wherever found, and all the articles so

St II(‘(l hl‘llll. dS SO( Il [} I L3 «
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33':""}“"1““.‘“"“ of offence.—(1) Notwithstanding anything contained in
e (.‘O(L.m Cllml‘llill Procedure, 1973 (2 of 1974), any offence ‘ ft I f
the 1}%‘1 time, punishable under this Act, not bcing. z;n ):)ffcnccu S:'mhrt]ll)lw( ;)i:
in‘]prlSOll‘mCl.]l 0?‘1)/. or with imprisonment and also with fine, ma pcill:Zr‘;) '?or“flor
after the _‘“S“‘U“O“ of any prosecution, be compounded b a;l ();Fi': 0 & tLh y d
by the Director-General, in such manner as may be presc);ibed' e o Ao

Prov@ed that the sum so specified shall not in any case exceed the maximum
amount of the fine which may be imposed under Section 29 for the offence so
compoux}ded: and any second or subsequent offence committed after the expiry
of a period of three years from the date on which the offence was previously
compounded shall be deemed to be an offence committed for the first time.

(2) Every officer referred to in sub-section (1) shall exercise the powers to
compound an offence, subject to the direction, control and supervision of the

Bureau.

(3) Every application for the compounding of an offence shall be made in such
manner as may be prescribed.

(4) Where any offence is compounded before the institution of any prosecution,
no prosecution shall be instituted in relation to such offence against the offender in
relation to whom the offence is so compounded.

(5) Where the composition of any offence is made after the institution of any
prosecution, such composition shall be brought to the notice of the court in which
the prosecution is pending in writing by the officer referred to in sub-section (1),
and on such notice of the composition of the offence being given and its acceptance
by the court, the person against whom the offence is so compounded shall be

discharged.

34. Appeal.—(1) Any person aggrieved by an order made under Section 13

or sub-section (4) of Section 14 or Section 17 of this Act may prefer an appeal to
Director-General of the Bureau within such period as prescribed.

d after the expiry of the period

(2) No appeal shall be admitted if it is preferre

prescribed therefor: ‘ :
Provided that an appeal may be admitted after the expiry of the period

prescribed therefor if the appellant satisfies the Director-General that he had

sufficient cause for not preferring the appeal within the prescribed period.
7 SI0CESY
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i< section shall be made in such form and sha]]

(3) Every appeal made under th
and by such fees as may

be accompanied by a copy of the order appealed against
be prescribed.
(4) The procedure for disposing of
prescribed: )
Provided that before disposing of an appeal, the appell
reasonable opportunity of being heard.
(5) The D.irector-Qeneral may suo motu or on an application made in the
manner prescribed review the order passed by any officer to whom the power has

been delegated by him.

(6) -Any person aggrieved by an order made under sub-section (1) or
sub—.se.ctlon- (5) may prefer an appeal to the Central Government having
administrative control of the Bureau within such period as may be prescribed.

35. Members, officers and employees of Bureau to be public servants.—
All. members, ofﬁcers and other employees of the Bureau shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be
public servants within the meaning of Section 21 of the Indian Penal Code (45 of

an appeal shall be such as may be

ant shall be given a

1860).
36. Protection of action taken in good faith.—No suit, prosecution or other
legal proceeding shall lie against the Governmentor any officer of the Government
ee of the Bureau for anything which is in

r. officer or other employ
der this Act or the rules or regulations

or any membe
faith un

done or intended to be done in good

made thereunder.

37. Authentication of orders and other instruments of Bureau.—All
orders and decisions of, and all other instruments issued by, the Bureau shall be
authenticated by the signature of such officer or officers as may be authorised by

the Bureau in this behalf.

38. Power to maker
the Official Gazette, make

ules.—The Central Government may, by notification in
rules for carrying out the purposes of this Act.

perience criteria prescribed on basis of

xperience.—Separate €x
dsv. S.K. Kanajia, (2007) 8 SCC636:(2007)

CASE Law > Qualification/E
h, Bureau of Indian Standar

qualifications need to be complied wit

2 5CC (L&S) 972.
ulations.—>[The Bureau] may, with the previous

39. Power to make reg
ment, by notification in the Official Gazette, make

Central Govern
out the purposes of this

approval of the
tent with this Act and the rules to carry

regulations consis
Act.

40. Rules and regulations to be laid before Parlia

made under this Act shall be laid, as soon as may be after it is

ment, while it 1s in session, for a total period of

h House of Parlia
e comprised in one session oOr in two or more successive

ment.—Every rule and

every regulation
made, before eac
thirty days which may b

S.0. 1557(E), dt. 10-4-2019.
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sessions, and if, before the expiry of the session immediately following the session
or the successive ses§10ns aforesaid, both Houses agree in making any moditl—lc‘a.tion
in the rule or regulation or both Houses agree that the rule or regulation should not
be made, the rule or regulation shall thereafter have effect only in Sucl; modified
form or be of no effect, as the case may be; so, however, that any sucﬁ modification

or annulment shall be without prejudice to th 1 .
(& Val d < Y 1
under that rule or regulation. idity of anything previously done

41. Act not to affect operation of certain Acts.—Nothing in this Act shall
affect the operation of the Agricultural Produce (Grading and Marking) Act i937
ok 19,37) o 'the Drugs and Cosmetics Act, 1940 (23 of 1940), or aﬁy oth;:r law
for the time being in force, which deals with any standardisation,or quality control
of any goods, article, process, system or service. g

42. PO\_v'er to remove difficulties.—(1) If any difficulty arises in giving effect
to the provisions of this Act, the Central Government may, by order, published in
the Official Gazette, make such provisions not inconsistent with the provisions of
this Act as may appear to be necessary for removing the difficulty:

Provided that no order shall be made under this section after the expiry of two
years from the commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be after
it is made, before each House of Parliament.

43. Repeal and savings.—(1) The Bureau of Indian Standards Act, 1986 (63
of 1986) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken or
purported to have done or taken including any rule, regulation, notification,
scheme, specification, Indian Standard, Standard Mark, inspection order or notice
made, issued or adopted, or any appointment, or declaration made or any licence,
permission, authorisation or exemption granted or any document or instrument
executed or direction given or any proceedings taken or any penalty or fine
Act hereby repealed shall, insofar as it is not inconsistent

imposed under the
f this Act, be deemed to have been done or taken under the

with the provisions 0
corresponding provisions of this Act.

(3) The mention of particular matters
prejudice or affect the general application 0
1897 (10 of 1897) with regard to the effect of repeal.

in sub-section (2) shall not be held to
f Section 6 of the General Clauses Act,




